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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNA
BQUBAY BENCH

0.A.146/93

Sharad Ganpatrao Vaidya,

Prasad C°l°nXi )
ola,

Jatharpeth, .+ Applicant

=Versus=-

1, Chief Commissioner of
Income Tax,
Aayakar Bhavan,
Sadhu Vaswani Chowk,
Pune - 411 001,

2. Commissioner of Income Tax,
Vidarbha, Aayakar Bhavan,

Nag pUI‘ .

3. Deputy Commissioner of
Income Tax, Akola Range,
Akola.

4, Deputy Commissioner of Income Tax,

Special Range-2, Saraf Chambers,
Mount Road, Nagpur. .+ Respondents

Coram: Hon'ble Shri Justice M.S.Deshpande
Vice~Chairman,

Appearances

1, Mr.M.A,Mahalle
Advocate for the
Applicant.

2 Mr.'aK.D.Kelkar
Coungel for the
He spondents.

(RAL JUDGMENT: Date: 15-10=93
(Per M,S.,Deshpande, V.C.{

It is apparent from the interim
directions made és well as the material on
record that though initially some adverse
remarks were given by the Deputy Commissioner,
he has by his communication dt. 4-8-92 informed
the Commissioner of Income Tax, Ex. A=-8, about
his modified remarks and they show that they
were entered as?satisfactory‘an all columns
i.e. 12 to 15 and 18. But Chief Commissioner of

Income Tax while passing the impugned order



dt. 27=1-93 had not taken these modified remarks
into consideratién. The impugned order passed

b§ Chief Commissioner of Income Tax is therefore
set aside and theChief Commissioner of Income
Tax is directed to consider the representati on
of the applicant:in the light of letter dt.
4-8-92 sent by Deputy Commissioner of Income Tax
within two months from the date of communication

of this order.

2. . Mr.Mahalle states that on the basis
of original remafks made by the Deputy Commissioner
and the rejectioﬁ of representation by the Chief
Commissioner of Income Tax the applicant's
promotion was not approved by the BPC in the
ydar 1993, It is further directed that a review
DPC be held and fhat|DPC would take into consi-
deration the remarks which would pass hereafter
bY thg Qh;ef Comﬁissioner of Income Tax while
considering phe éase of the applicant for
p;omoﬁiqnt i
3. With this direction-the application
is disposed of.'Ail MPg aléo stands disposed of.
N

(M.S.DESHPANDE )
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